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proceedings with regard to the car is 
in the process of flnalisation. 

Shorta", of Currency note. in Packets 

3447. Shri ledhe: Will the Minister 
of Finance be pl ..... ed to state: 

(a) whether it is a fact that a fresh 
packet of hundred-rupee notes issued 
by the Reserve Bank of India, New 
Delhi was found short by seven notes 
when checked at the State Bank of 
India, Ambala Oantt. in September, 
1959; 

(b) whether it is also a fact that at 
the annual verification. this very pac-
ket was found containing hundred 
notes by the verifying Officer in the 
vault; 

(e) whether the No\e-Examiner 
(·oncerned w .. s held responsible for 
the shortage and asked to make good 
the loss; 

(d) if not, who was held responsible 
to make good the loss; 

(e) whether this case was referred 
to the police authorities for investi-
gation; and 

(f) if so, the findings thereof and 
if not, the reasons therefor? 

The Minister Of Finance (Shrl Sa-
ebIndra Chaudhnri): (a) Yes Sir. 

(b) According to the certificate fur-
nished by the Verifying Officer, the 
balances checked by him during the 
:year were correct and in accordance 
with the records maintained by the 
Reserve Bank of India. 

(c) and (d), The responsibility for 
thl> loss was fixed on the Verifying 
Officer and his Assistant on the basis 
of a departmental enquiry conducted 
under the Reserve Banks's Staff Re-
gulations and the amount of shortage 
was recovered from them. 

(e) and (f). As the responsibility 
fOr the loss had been fixed and the 
~hortage made good. no reference to 
the police was made. 

Jterala Pay CommlsolOll 
3«1. Slarl V_dena Nair: 

81u:l WarIor: 
Will the Minister of FIaanee be 

pleased to state: 
(a) whther the Kerala Government 

oove taken a final decision On the 
Pay Commission's Report; 

(b) if so, what is the main depar-
ture, if any, from the Pay Commis-
sion's Report; and 

(c) if not, by what they the deci-
sion is likely to be taken? 

The MInister of Finance (Shri Sa-
chlndra Chandhurl): (a) Yes, Sir. 

(b) The main departure is indicated 
in the Statement laid On the Table of 
the House. [Placed in Library See 
No. LT-6013/661. 

(c) Does not arise. 
Flood control in MaharalIbtra 

3449. Shrl D. D. Mantri: Will the 
Minister of irrigation and Power be 
pleased to st .. te: 

(a) the nature and extent of .... ist-
ance given to the Maharashtra Gov-
ernment for the flood control schemes 
ouring 1965-66; and 

(b) the names of the schemes for 
which the assistance was granted? 

The Minister of Irrigation and 
Power (Shri Fakhrud41n Ahmed): (a) 
A .um of Rs. 4.04 lakhs has been san-
ctioned to the Government of Maha-
rashtra as Central 10Bn assistance for 
their ftood control programme durinl 
1965-66. 

(b) The Cental t .. sistance L. not for 
any specific scheme. but for the pro-
gramme of flood control and drainage 
works taken by the State Government 
during the year. 
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